SLP(Crl.)No. 1230 OF 2002

| TEM No. 51 Court No. 7 SECTI ON 11
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 1230/2002
(From the judgenent and order dated 30/08/2001 in WP 315/01
of The H GH COURT OF ALLAHABAD)

STATE OF U. P. Petitioner (s)
VERSUS
DAKSHESHWAR SI NGH @ BABOO SI NGH & ORS. Respondent (s)
( Wth Appln(s). for exenption fromfiling OT. )

( Wth Ofice Report )
Date : 29/04/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE D. P. MOHAPATRA
HON BLE MR, JUSTI CE P. VENKATARAVA REDDI
For Petitioner (s) M. A'S. Pundir, Adv.
For Respondent (s) M . Ashok Bhan, Adv.
M. A K Kaul, Adv.
Ms. Sushma Suri, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
SP2
........ e [ O [

We have heard Shri AS Pundir, |earned counsel for
the petitioner and Shri Ashok Bhan, |earned counsel for
the Union of India.

The detenu in the case does not appear despite
service of notice

Shri MK Dua, |earned advocate, who is present in
Court, has agreed as Amicus Curie to assist the Court in
the matter.

The case wll be listed immediately after
ensui ng sunmer vacation

In the neantine, the copies of the paper book

will be furnished to Shri MK  Dua, |earned advocate.
Intimation of this order will be sent to respondent No.
1.
. SP1
(Usha Bhar dwaj ) (S. Ml kani)

P.S. to Registrar Court Master



